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? CENTRAL ADMINYSTRATIVE TRYBUMAL ::GUWAMATY HENCH,
| 5
|
| | {U.&. No 175 of 2007}
- . : N
| j : DATE OF DECISION: 29.06,2607,
P .
i 1
| | Mr.5.8.Singh APPLICANT/S
b _
o : ADVOCATEFOR THE
! | Mr.B.P.Sahu, Mr.M.G.Singh,
b] Kb Tarun kumar, Mr.N.J.Sing APPLICANT(S)
- . VERSUS-
i f
- Union of India & Ors. ~ RESPONDENT(S}
| o
| ‘E Mr M.U. Ahmed, Addl.C.G.S.C. ADVOCATE FOR THE
! RESPONDENT(S)
CORAH
HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAYRMAN
; 1, ‘Whethar Reporters of local papers may be Alllowed to
| I see the judgments? ,
| 2. To be referred to the Reporifer or not? /\A}
? 3. VWhether to be forwarded for inaluding in the Digest
; | Being complied at Jodhpur Bench & other Benchid}
i 4, Whether their Lordships wish o see the fai.r copy of
: the Judgment? /VT)
| Judgment delivered by Hon’'ble Vice-Chairman
o
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‘ ,EN'}RAL ADMINISTRATIVE fh}BUNAf . GUWAHATI BENCEH,
} ' ORIGINAL APPLICATION No.175 of 2007
Date of order: This the 20" Day of June , 2007.

HON'BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

t

,':crhn Sanjenbam Bragamam Singh, aged abont

, '413 vears, S/O Shri 8.Chaoba Singh, resident of

li(hﬂgumanvmage, P.O., PS. & District :
?zshnupur Manipur Applicant

%y Advocate Mr. M.G Singh

| -Versus-

i1l Al India Radio, through the Director General,
AIR, Akashvani Bhawan,

. - Parliament Street, New Delhi-110001.

| 2. The Deputy Director General (NER),
All India, Radio, Guwahatui-781 003

S.,\J

The Director of Canteens, Department of
Personnel & Training Room Ne.361, 3" Floor
Lok Nayak Bhawan, New Delhi-110003.

4.  The Station Director, All India Radio,
Imphal, Palace Compound, Imphal East, Mampur....
' Respondents. .

l By Mr.M.U.Ahmed, AddL.C.G.5.C.

|

ORDER (ORAL)

SACHIDANANDAN, Y.C;

'i The applicant was initially appointed as Canteen

Ma&vaé'er Grade-IiTin the All India Radio, Imphal, in the year, 1987.
|

Accors__ilmg to the pleadings the Department of Personnel & Tr aining, Govt.

of Iné!:a issued an office Memorandum dated 22.12.2004 regarding the

impie:%}entatiﬂn of Staff Inspection Unit recommendalion on the view of

Nmﬁ{'m-:. for non-statutory Departmental Canteens functioning in Central

. ‘bffices wherein under the heading upgradation of scales of certain

pas;ts,fi the scale of pay attached therein in the re-categorised canteen were
[} S
I

4/.,




see the judgments’
2. To be referred to the Reporter or not?

3. VWhethar to be forwarded for including in the Digest
Being complied at Jodhpur Bench & other Benches?_

4. ‘hether their Lordships wish to see the fair copy of
the Judgment?

Judgment delivered by Hon'ble Vice-Chairman
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| | o~ - . .
revised the post of Canteen Manager Grade-Uil the post which the applicant
;i ! :

hiasibeen holding was re-designated as Manager-cum-Accountant and the
I

~ scale of pay was revised at 8s.5000-8000/-. According to the applicant he

'
i

silm;ﬂd have been paid the revised pay scale of Hs. 5000-8000/-, which was

=

not {gran ted, fo him. The apphcant has made representefions (Annexure-A/5)
d.f;a’::e%d 1.3.2007and (Annexure AJB) dated 18.4.2007 before the respondents

for implementation of the said office Memorandum. But the Respondents

has refused the same. tence the applicant has filed this O.A. Seeking the
|

fé?i}c}wing reliefs:-
i
|
l{ | “fhe Respondents particularly the
‘ Respondent No.4 be directed fo
! afford/allow the applicant to enjoy the
y : scale of pay of Hs. H000-8000/- by re-
' designating his post as Manager-um-
Accountant in pursuance of the Office
? Memorandum dated 22.12.2004 with all
the consequential benelits.”

2. { have heard Mr. M. G. 5ingh learned counsel for the

applicant and Mr.MUAmed learned AddlC.GS.C for the

respondents. When the matler came up for hearing the learned

counsel for the applicant has submitted that ve-categorised revised
sca}e% of pay has not been granted to the applicani. Therefore, counsel
for H}e applicant also submitted that he will be satisfied if the
direction is given o the 1% Respondent to take decision and
communicate the same within the tHime frame. Counsel for the
Respondents has submitted that he has no objection it such direction
is given. In the interest of justice this Court directs the applicant to

make representation alongwith the O.A. before the 1% Respondent and

on receipt of such representation the Respondent No. 1 or any other
competent authority shall consider and dispose of the same and
communicate the same to the applicant within the time frame of

three months thereatlter.
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Q.A. is disposed of, accordingly. There will be no order as

to costs. . - ;

{ K.‘J,SACHID;}%N'A}‘:}I)Al\}')
VICE-CHAIRMAN
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GUWAHA'TT
(AN APPLICATION UNI)H{ SPLHUN 19 OF !Hl" LPNIRA!
ADMINISTRATIVE TRIBUNAL ACT, 1985) -

ORIGINAL APPLICATION NO. | ST OF 2007

Shri Saniecnham Brajamani Singh

.. APPLICANT

AND

All India Radio & Ors.

........ RESPONDENTS
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SYNOPSIS

‘The Applicant was mmallv mmnmtml as (,amccn Manaqcr
- Grade-I nf thc All lndta Radm !mnha! m fhc vaar 1987 Smcc fhcn
he haq hccn mnn tn thc full qaanacmm ot hw mmmnr aﬁaocr as wcll
- as nuhllc in general wrﬂmm* any nmmnmm to the hmhcr nmmnhnnai

nmf' The Mmmh'v ot Pcrmnncl Puhhc ( mcv:mccq &_ Pcrmml

Department of Pmnnncl & |rmmmx Govt. nt Indta m-mcd an ( thc :

| Memorandum on 22-12-2004 rcgarding the 1mnlcmcntafmn nf ‘%faﬁ
!nqncchnn tnit recommendation on ﬂsc vucw nf Nm‘ms fm' non-
s*fammrv l)cnaﬂmcntal Canteens funchioning n (,cnh'al ( "mvf nfhccs
wherein under the heading unmadahnn of sealcs of certan mqh thc
scale of nay attached thereto in the re-catcgorised cantcen ware rcvmcd

The nmt of (,anfccn Manger Grade-lll, the nost which fhc Annhcanf

has heen holding was redesignated as Manager-cum- Accmmtam and

Y

the scale of pay was revised at Rs. 5()(K)—R()(X)/—. In mxmnancclnf the

said Mcmnrandum the scales of pay of afl the cmnlnvocq wm'kma m

AN

the C antccm have heen revised. ‘The Applicant reanested the crmccmcd

s.

| anﬂmnﬂce by submitfing rcnmcntahmm and rcmmdcrq fhcrmf fhr fhc ;

PA

»1mplcmcnfahnn of the said Officc Mcmorandum. The cnnncrncd

authoritics retused the same till date and henee the present Applicaﬁnn.,

\b
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 GUWAHATI BENCH, GUWAHA'T'l -

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL.
ADMINISTRATIVE 'l'RIHUNAI.Ap’l; 1985) 4 |

CORIGINAL APPLICATION NO. 337 OF 2007
‘Shri Sanicnham Hrajamani Singh, aged about. - .
+ 43 years, 8/) Shni 8. Chaoha Singh, resident -
ot Khoijuman Village, P.0)., P.S. & istrict
-Bishnupur, Manipur.
... APPLICANT
AND -
1. Al India Radio, through the Dircetor
| Gicneral,  AIR, Akashvani  Bhawan,
~Parliament Street, New Dethi — 110001
2. The Deputy Dircctor General (NER), Al
- India Radin, Guwahati — 781003, - |
3. The Director of Canteens, Department. of. .-
_ Personnel & Training Room No. 361, 3"
Hloor .ok Nayak Hhawan, New Dethi -
10003, - |
4. The Station Dircctar, All India Radio, -
tmphal, Palace Compound, Imphal - Fast, --
Manipur. B
eeeene RHSPUND‘HN'!"S; '

| W V112
g' : R, Mm/l%ew?
\?. {b Dath Commissioner, {Judicialy

Manipur -
Cheirap Court Comples
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PARTICULARS OF THE ORDER AGAINST WHICH THE |

C e — ———— e -

DETALLS OF THE APPLICATION

APPLICATION IS MADE.

* This application is dirccted against the non implementation of | -
the oftficc Memorandum No. 1371072001 -Dnr. ((‘)dafcd22-12- i
2004 issucd by the Ministry of Personnel, Puhlic *Gricvanccs &

' Pcminn l)cnartmcnf of P‘cﬁnnncl & irammq Ncw 1cthi

thcrchv not allnwmg the present Annhcant who ha': hcc:n qcrvmq

as Canfccn Manager (rradc-lll of thc All Indta Raadm Palacc_ :

Compound lmphazl, to cngny the scalc of pay ot Rs. 5000«-8000/~,
thongh similarly situated incumhents have heen a]anc_ﬂ to.cnjoy

the said scale of nay.

: JURISDICTTON OF THE TRIBUNAIL:

The Applicant declares that the suhjeat matier of the casc which -
. he wants to redress 1s within the. Jurisdiction nf ﬂ'm Hon’hlc

- 1 nhnnsl

LIMITATION:

The Annhcant hxrthcr dcclarcs that the Amhcahnn m wathm thc "

hmltatmn prescribed in Scection 21 of the Central Adtmmcmmvc
lnblmal Ac’r 19%5.

R'. Ma nozamd Dev:

'@atb Commu:sioner, (Judicial

ianipur
" Cheirap Court Comples
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FACIS OF THE CASE:

4.1.

- 4.2

43.

That, the present Apphcant is a honatide citiven of India .
- by hirth and as mch he s cnhﬂcd to all the ngh‘h md :

. privileges enshrined under the constitution of lndia.

l“hat the Anplicant was initially anmm’md as (,antccn_...,_;-
Manancr (n‘adc-lll of the Alt !ndm Radm imnhal in the :

year 1987. Since then he has heen serving to the tull :- -
‘gaﬁs‘fh.'ctinn of his supcrior officer as well as puhl_ic in B

+ general.

‘That, whilc thc Applicant hag heen serving as Canteen

Manager, Grade-111 of the Al India Radio, Imphal, the -

Ministry of Personnel, Public (ricvances & Pension,

Nepartment of Personnel & ‘Training, Govt. of India issued” -
an Ofticc Mcmorandum on 22-12-2004 rcgarding tha ° -
implementation of Staﬁ Insnection Unit rccnmmcﬂdahnnq"

on the review ot Norms tor nnn-qtahlmrv l)cnartmcntal"g_w g
(,antccm finctioning in Central (mvcmmcnt ( )ﬁ!cm In .
the catd Ofttice Mcmnrandnm mramnh 2( i1) under the” ‘~
'_hcadma lmqradahrm of nay Qcalcq of ccrfam nmtq the® -

hicrarchy of the posts and the pay scales aftached thcrc;tn :

in the re-categorised Canteens are given as under - ¢

(P

R. Manozama Devt

« Dath Commisrioner, {judicial

Vi npur

Cherep Court Comples

o~

\-
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Sl No. ~ Designation Pav scale .
i -(icncral Manager 55009000/~

Y RN IR

L % Nl

“Fea-Cottec Maker- - 2610-35400-
-10. .Bc‘:_aj;cr» | 2619-3540_/; .
1. WashBay 2550-3200- -
- 1'2'.’_ .Sa.fhj{{vala. - © 25503200/

: Dcputy (iencral Manager

- Manager-Grade-i1
~Manager-cum-Accountant. -

+ -Assistant Manager-cum-Store

4000-6000/- . ¢

- Assistant Halwa.i-cum-(lnd;

5000-3000/; :
S000-R000/ -
5000-8000/- .

- 3050-4590/- - -

 Keeper -
- -Clerk -; 3050-4590/- -
* Halwai-cum-Cook - 3200-4900/-.

. the post ot Manager, (rade-lll, the post which the
~-Applicant has heen holding is within the catcgory of
Manager-cum-Accountant as such he is entitled ta enjoy

the scale of pay ot Rs. 5000-8000/-.

A copy of the relcvant portion of the said ,
Ottice Mcmaorandum is anncxed herewith as

- ANNEXURE-A/

4.4 That, though the Ministry ot Persannel, Public Giricvances
& Pensions, - Department of Personncl &  I'raining,

~(rovernment of India nublished the ahove referred

R Manozama Devt
Dath Comm . ner, (Judicial)

dioroaur
t*n-irap Court Complez

CBSig



ga.%«zo&

a5.

~Mcmorandum  tor  the implementation  of  SIU

“recommendations on the review of norms tor non-statutory

Departmental  Canteens fiunctioning  in - Central

~ Government oftices with the condition to implement the

condition contained in the said Mcmorandum early and

~not later than three mnnfhs trom the date of issuc ot the .

said Memaorandum the concerned aixthnﬁtjcs/ Respondents

tailed to implement the same. Having no alternative the

Applicant submitted a representation on 24-3-2006 to the
Ihrector (Gencral, Prasar Bharati ( BCI), All India Radio,

Akashvani Bhawan, Sansad Marg; New Dclhi requesting

tor implementation of the upgrade pay scales of AIR

Cantcen, Imphal. In the said representation the Apnlicant

highlighted the facts ot the casc and also the gtic_:va.nccsv Lo
heing taced hy him and turther requested to implement the © -

~said Ottice Memorandum at an carly datc. The said

representation was submitted through proner channel.

A copy of thc said representation is

anncxcd hbrcwith as ANNEXTIRE-A2

That, thc Applicant also submitted a representation to the

- Ihrector of Cantcen, Department of Personncl  and

Training, New Delhi reauesting for the implementation ot

the said Officc Memorandum dated 22-12-2004. ‘The
Annlicant turther reaquested the Director of Canteen to .

dircct the authontics coﬂccmcd to exnedite the matter tor ;o

s

. Manozama Dev:

Dath Commu:soner, (Judicial)

HEFARTA T

Pneqze Court Cumplez
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46.

47

A cony ot ﬂwc said rcnrcmtaﬁnn m

anncxcd hercwith as ANNEX1 th—A/’%

'l'hat' the Applicant also enhmmad an . another

Manager Girade-Hl to Manager-cum-Accountant in view

" of the said Otfice Memorandum dated 22-12-2004. In the

said representation the Applicant highlighted all the facts
and circumstances of the case and also the gricvances
heing taced by him duc to the nan-implementation of the

said Officc Mcmorandnm.

A copy of thc said representation is

 annexed horowith as ANNEXURE-A/4 -

* the implementation of the said Ottice Mecmarandum. The -

 said representation was submitted through proper channcl.

- rcnrcqcmatmn to the Station I)nrcctnr AII Indla Radm* o

" Imphal, requesting. for re-designation ‘ot the ‘post. of.

That, thc Applicant hegs to submit that though the:

applicant submitted representation to the Station 1irector,

All India Radio, Imphal praying tor fhc imnlcmcnmfinn of

the qmd ( )ﬁicc Mcmm'andum dafcd 22-]2-%)()4 thcrcbv
rc-dcqmnafmq fhc nost nf Manaqcr Girade-111 as Manaqcr-
cum-Accmmfant the Station l)trcctor, All India Radm
Imphal failed to consider the reauest madc by the
Applicant. Having no alternative the Armhc:m‘t Quhmmcd

}.5't Reminder on 1-3- ”00'7 and 2™ Reminder on 184-”0@7

(ke

K. Manozama Dev:

Oath Commisuioner, (Judicial

Manipur

Cheirap Court Comples
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to the Station Dircctor, Al India Radio, Imphal. ‘The
‘ Station Dircctor tailed to consider and dispose of the said

| - representation till date.

A copy each of the seid 1™ & 2™ reminder are

- anncxed herewith as ANNEXURES-A/S & - -

- Al6 respectively.

4.8 That, heing aggricved hy the said acts of the Dircctor, AH
| ‘lnd'ia Radiq., Imphal and the authnfitics concgmcd, the

- Applicant through his counscl served a legal natice on 26-
{} 4-2007 to the Station IXircctor, All India Radin, Imphal

-wherein the counsel of the Annlicant highlighted the tacts

1 - and circumstances of the casc and also the gricvances

hecing taced hy him and also called upon him to implcmcnt L

the said Ofticc Mcmorandum dated 22-12-2004. A copy

- cach of the said natice was also endarsed to the irector

Central, Govt. Canteen Employees Assaciation. - -

|
j
! as ANNEXURE-A/T-

GROUNDS FOR RELIEK WITH LE(:AI,'PR()VISIUNS‘:‘

5.1. For that, the Applicant has hcen discriminated by the

: rcspnndcnts/smhpriﬁcs qonccmcd tor the rcasons that thc ’

0y oo

R. Manozama Dev:

©ath Commy sinner. {Judicial)

Ne pour
Chesrap Court Cumoien

(ieneral, the Deputy Director (ieneral (NER), Pircetor of’ |

Ca.ntccns and also the Gcnc;ral_ Sccrcfa.ry; V-Al‘l India -

- A copy of the said natice is anncxed herewith -

7>



Ministry ot Personncl, Public (iricvances & Pensions,
l)cﬁartmcnt ot Personncl & ’I'mining, Govt. of lﬁdia igsucd
fhe said Office Memorandum dated 22-12-2004 for the
implementation of S rqénmmcndatinn on the review ot -

norms  tor  non-statutory  Departmental  ( )antccnS"

tfunchioning in Central Government ottices and the game | -

- have hcen implemented in all Cantecens by revising the -

 seale of pay in pursnance of the scale indicated in the said

(Otticc Memaorandum but the authoritics cnnecmcd- have
* not implemented the same in respect of the Anplicant till -
- date | inspitc ot the repeated reauests made hy the |

Anplicant.

5.2. E For that, the Station Dircetor, ARl India Radio, Imphal has

to ohcy/comply the instmcﬁnng/guidclincs contained in

the said Otficc Memarandum da.tcd 22-12-2004 as the

samc was npublished by the Ministry of Personncl, Public

- gricvances & nension, 1epartment  of Personnel &

'l'raining, Govt. ot India. However, in the insta.n% casc the

- Station lirector, All India  Radio, Imphal tatled to

~implement the conditions contained in the wid Office
Memorandum therchy not allowing the Annlicant to enioy |

 the scale ot pay of Rs. 5000-8000/- without asqigning amy |-

»

rcasons il date.

L}

. 53 For that, the Station Dircctor, All India Radio imphal has
to consider and disposc of the representation and

- reminders thereof praying for allnwing him to cnjny the

Ui e

£. Manozama Devt
Dtk Coart o7 2x, Judicial)
ey
M, st Cuzapla



<R Singh

f but thc Station Director, All India Radio imphal ncver

54,

B

scale of pay of Rs. 5000-8000/- and alse to re-designate
thc post of Manager CGrade-lil as  Manager-cum-

Accountant in pursuance of the said Office Memorandum

- considered and disposed of the said representation till date.

For that, the acts of the Station 1irector, Al India Radio,
Imphal, in not allowing the Applicant to cnjoy the scale of | ¢
pay to Rs. 5000-R000/- in view ot the said Mcmorandum _

dated 22-12-2004 thongh similarly situated incumbcnts

have bheen givcn the hgncﬁts amounts to  hostile

- discrimination which is in violation of the Art:iclcs 14 and

~ 16 ot the Constitution of India.

DETAILS OF REMEDIES EXHAUSTED :

There is no other alternative and c’r’hcacmm remedy avmlahlc to

: fhc applicant except invoking the jurisdiction of this Hon "hlc

Tribunal. - - .

MATTERS NOT PREVIOUSLY Flhl‘ll) OR PENDING IN
ANY OTHER COURT OR TRIBUNAL, :

The Applicant dceclares  that hc has not filed any other

- apphcation/petition in the subicet matter in regard to which this

apphcation is made nor is pending hetore any Cart of law or

any other authority ar any other hench of the Hon’hle ‘I'ribunal. -

e

R. Manozama Dev:

Dath Comens -

T, (]udlcial)
S

ra) . ~
Clor. Cou cumpsler
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A Past Office at which nayablc : - hlwahati i
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RELIEK SOUGHT FOR :

The Respondents particularly the Respondent No. 4 he dirceted. .

to attord/allow the applicant to enjoy the scale of pay of Rs.
5000-R000/- hy rc-designating  his  post as Manager-cum- 5 -
© 12-2004 with all the conscauential henefits..

CINTERIM ORDER IF ANY PRAYED FOR :

The Respondents he directed to allow the Applicant to enjoy the

scalc ot |pay of Rs. 5000-8000/- and/or dircct tﬁc Rbsprmdtmts to
consider and disposc of the rcpréscntaﬁnn pcnding hetore it by

passing sneaking order.

PARTICULARNS OF IPQ.

No.of IPO 249G 669437
Namc ot the issuing post oftice - (LP.O. EMPHAE

Nate of issnance ot Postal order : - 22-6-0%

- LIST OF ENCLOSUREN - -

As per Index.

e

R. Manosama Dev:

<* @)( S‘:\f?\ Dath Ccmrmr ,-,.‘:, udicial)

Cherr,

~
i

~
vourt Corples

- Accountant. in pursuance of the otticc Memorandum dated 22- -



VERIFICATION

+ 1, Sanjenbam Brajamani Singh, aged about 4"% years, §/o Shri 8.
. Chaoha Singh, resident of Khoijuman‘ Village, PO, PS. & District
‘ Bishmmur.‘ Manimxr dn hereby vcrifv that the contents of paragraph
| Nos. 5?‘!-.-7.-. ....... arc truc to my Imnwlcdqc and mmmnhe No.

’ !..‘A 8 ..... arc hchcvcd to he true on legal points and that | have not |

F I

supprcsscd anv ma.tcna] tacts. - e
. < . Ny

.

Place - - IMPHAL
NDatc:- 23-&-0F Signamre

— Bwq&fw@&h"ga (L

g*“ Sk P £ LT

{ 35“@»/\/, saw e «v;eWh”'!* kﬂ?éﬁé
smantiling UY -t

i ‘.d‘m‘ QB 13 aenty o8

i declerant mw‘m L0 ﬂﬁ*m tw

4 :

H

=2

&, Manozama Peuv«

‘ hhudom b
Oath C roov - 1) dicial

¢
H

| b
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I, Sanjenham Rrajamani Singh, aged ahout 43 years, 8/0) Shri 8.
- Chaoba Singh, resident of Khaijuman Village, P.0. PS. & hstrict
Rishnupur, Manipur, do herchy solemnly attirm and state as under =
| ‘That, | am the applicant in thc accompanying (Iriginal

Anplication and as such am well acquaintcd with the tacts of the casc.

2. That, the said Original Application has heen dratied by my

counsel nnder my instmction and on my hehalf.

3. That, the annexurcs anncxed to the accompanying Original

Anplication arc the fruc copics of the 'nrigina}s thereot

VERIFICATION

Varifiad ot Tmnhal An thic tha "QN Ao Af Thina
¥ VIILI.VM “e ‘-ulyfl“ﬂ, WAL LAASN SAANW dwns wJ A W,

3|
o L

M0
AUV

A |
-
]
i 4
i

~confents ot the ahove aflidavit and the accompanying Original
Anplication at para Nos.1 & 4 arc truc ta the hest ot my knqwlc’c'ig(; :;nd
the rest of contents of the accompanying Original Appl‘icaﬂnn arc
helicved to he truc ?md correet by me 'and that nothing material has

heen concealed thcrcqfﬁ

DEPONENT/APPLICANT

idenitfied by ;- - | z
//W \ P { Sg ‘
Advocate. . S f &FOQOLM/\C(LO ; M

Py eem o A X EY g

e b O w;,%"“
I I W

L}
.doclegeny t: 1 1dant . od BY. Y 4 [%W

The denlaran. entad Lo cnlerstand v Wﬁ”
,‘ enstent sily wobs . thals bekag sond ovm i K. Mao% ma Dev
ud myglained t3 Um Lo Dath Commussioner, (Judicialy
[~ S D R T e l\]an‘,puy

oo Lherap Court Comples
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1_ : ‘. : ANNEXURE-A/]

e,
MOST IMMEDIATE/SUPREME COURT CASE (TIME BOUND)
No. 13/10/2001-1ir (C)
Governmeni of india

Ministry ot Personncl, Public Gricvances & Pensions,
Depariment of Personnei & Training

OFFICE MEMORANDUM

Subjcet:-  Implementation of S recommendations onthe review of

norms for non-siatutory  Deparimenial  Canicens
tunctioning 1 Central Government (tfices- regarding.
, S : "

The wundersigned  is directed -say- that, as the
MnnsmesiDepamnents etc. are aware, the HOI'I'HS for staifing . 11'1 ine

sttt Aoy M nanbond LI ven ot s T revnebinn nntnl N nenbnnda
ll‘vll-ﬂmm\.’l J \IV‘ Abi it Uy \luu‘lvll‘- A 880 A7 VP“‘. u‘l\l‘lm WM Al

ﬁmctinning under vanous thstrics/l)cpartmcnt - and thewr

Aliached/Subordinaie Gifices had dbeen In vogue for quile some (ime.

With a view to achicve ctficient functioning and: rationalization of - -

MAanpower In ine non-siaiviory Deparimeniai Canieens locaied 1n

various Ministrics/ l)cnartmcnte/ Attached and Snbhordinate Ottices of -

ine Ceniral Uovcmmcm ine siail mspcouon Unii (DIU } of 4he

I)cnartmcm nf FExnenditnre, thqtrv of Financc had mndertaken a

siudy 10 review the said siaffing norms. Afier conduciing a delaiied

qmdy tor review of norms tor the non-statutory I)cpartmcnfa] Canteens, . - ¢

the SiU has submiiied 1is ICbUI!lIIlCH(ldllOIlb mlcr-dlld, wiih regdru o .

the rcvised norms in these Canteens. As these rccommcndatmm
coniamed in the STU Repori had far reaching unpnoduom ine maiier ..

was turther deliberated upon throngh inter-l)cpartmental Mectings/

Consuiiaiions, consisiing oi the represeniaiives of ihe Mimsiry of

Personncl, Public Gricvances and Pensions (Department. of Personncl

and Training), Minisiry of Finance Depariment of Expendiiure, Siaff

Incpcchcm Umit (81U} and the Ministry of Home Attairs (Cntcgratcd

Fmance Division), (0 have furiher in-depih examinaion of  ihe
mplications  and repercussions  of  the said  recommendations.

N . P .. ., . . ., ‘e Wooe ¥
Accordingly, STU has submiiied 1is revised repori wiih regard io ceriain

aspects of its carlier rccommendation. After carctal examination of all
ihe aspecis, ihe compeieni auihorily has decided o give eifeci (o (he

reccommendations ot the SHJ in the manner detailed here-in-after.

0 e

K. Manozama Devt
Dath Commizerc ver, {Judicial
wonipur
€h-rrar. Court Comples

Contd..2/-

T
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!
‘Accordingly, it has heen decided to- implement  the Siy
recommendations in the foliowing manner:-
(1) Re-cateonnqatmn of Canteens and the revised staffing

patiern therein —

- As per rccnmmcndatmm of the 81t the cxisting Canteens will

be re-caicgorised as per ihe norms prescribed in Anmexure Ad) i
A(xv). The details of the staft to he cngagcd in the re-catcgorised

‘ Canieens have been meniioned in ine Annexure A\l ) 10 A(XV). ‘While

doing so, the Ministrics/Dopartments ghould auhcrc to the following
stinulations:-

(a) The lithn Rnnmq should cxist only in the hmldmgq where other

. typc\ of Canicens are IlOl n opt:rauon 1.[161’6‘101'0 ail 1111111 Kooms

presently located in buildings where other types of Cantceng arc
funciloning need 10 oe closeq.

(h) It any Cantcen is reauired to cater to more than 6500 cmployces

(Annexure Ad) 0 (xv) coniains siaffing paiiern for the Canicens
catering upto 6500 cmploycees), the matter should he reported to the

1V11HISII'Y of 1’ CI'SOIlnCl Pubiic Grievances and P ensions \ucpanmem of

Personnel and Training), Offce of the Dircctor of Canteens. In such

cases, DOPT wonld consider the matter and may 1 preseribe the revised
caiegory and ihe siafling paiiern of such a Canicen, as may De
warrantcd, in consultation with the Statt’ Inspection Hmt ot thc B
Depariment of Expenditure, Minisiry of Finance, ¢ic. ¢ .

- {c) : The staft’ rendered swplus, i any, as a result, n‘f thc rc-
car.egousanon OI me exmmg bameens Wlll Ue govemea as per me

cxisting Governmont instructions issucd by the Re-training and Re-
dcnlovmcnt Ccll of the Ministry of Personncl, Public (‘rricifancce and
Pension, Deparimeni of Personnel and Traming vide ineir OM WNo.
1/]/’2002-(3& i1l dated 26-3-2002 rcad with instruction issucd vide

UUI’l OM NO i/18/88-C8.111 daied 1.4. 1¥8Y, as amended m.)m (me
to timc.

(i) Up-gradation of Pay Scales of certain posts:-

- While laying norms for re-catcgorisation ot cxisting Canteens,
ihe SIiU have also recommended up-grauauon of pay scaies of ceriain

nosts. The hicrarchy of these posts and the pay scales attached thereto

in ine re-caiegonsed Canieens shouid oe as under:- S
; - s Contd. 3-

N

R. Manozama Dev:

Dotk Commireioner, Judicial

| \aRipus
‘dheixap Court Cumples
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N.No Dcsignation - - - - - PavSecale
General Manager . - 5500-5000
Deputy Genoral Manager - - 5000-8000
Manager Grade-ii o 5000-8G00
Manager-cum-Accountant = . 3000-8000
Assisiani Manager-cum-Siore Keeper 4000-6000

S Clek - ©3050-4590

- Haiwai-cum-Cook . o .3200-4560

Assistant Ha]wat-cum-(,ook - -3050-4590

. Tea/Coffee Maker - L. 261093540

0. Hearer - C 0 2610-3540
1.| WashBoy -~ - 25503200
2. Safmwala . . - .. 25503200,

’ !
A statcment mdlcalmg the cxisting and the revised dccmnahm\q with . -

- gorresponding, pay scaies s aiso enciosed as Annexure’B

(m)- ‘Change in nomenclature of certain pnstsldmignations:e

. With a vicw to have proper utilization ot availablc manpower n - - -

ine non-siai uiory Deparimeniat Canieens, ine following posis shouid e
re-designated as under-

8.No.  Existing Designation - Revised Designation
1. ' Accountant Accountant-cum-Manager
2. 1 Hawa Hadwa-oum-Covk
3. Assistant Halwati - Assistant Halwai-cum-Cook
I Lo . . t .
! .
(v)! Outsourcing the m'mntv of qetmm-nn of Canteens in =~

~ 4

. uovernmem Oifices —

The 1ssucs cnnccminq nm-qmlrcingfcontractinn m'lt QOanteen -

services are separaiely under examinaiion of this uepanmem The

dailes £ At nd haaf
pGSSiuim_',' Ci "h-scm‘mg is vunondﬁavu bufoC gi"mb v}umw:.vc f\')‘r

sctting up new Cantcens and in the cxisting Cantcens alsa, -the
possipiiiy of oui-sourcing some of ine services 1s considered provided - |
the cxisting statt is not attected. However, as and when a final view is

uuwn ihe same wiil D¢ communicaied (0 ali oonoemeu for dppropndtc
action.

(v) - Proper liaisoning between the l)cnartmcntal (antccm

and ihe Gilice of ihe Direcior (Canicens) —
Contd.. 4/-

(=

K. Manorama Devt

Dath Cormm. 1na:r. (Jud calt
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I - With a vicw to have a proper system of hamrmmg hetween
ithe non-sramlorv uepanmental Canieens runcuomng mn Uovernmem

Qffices and the }v{ﬁ‘ﬁ‘st’g? U1 ?v&o’ﬁﬁﬁ@a, Dubkic ULCYARCTS anGg £ VhSioNs.

| (Department. of Personnel and  Iraiming- Ottice of the Dircctor
(Canicens) ailer impiemeniing ihe above recommendaiions m ineir
Cantcens, all the Ministrics/ l)cpartmcntq of the Government of India

. muudmg ineir Alld(.:ﬁﬁ(l dIl(.! ouoordmale otfices are IC([U]ICG o .-

intimatc the dctails of the rccatcgnnmd Cantcens, in the preseribed

- Proforma as ai Ammexure ‘C’ io ims Mmsity (Oifice of ihe

Dircctor(Canteens), Department ot Personncl and Training).

3 ANl the Ministries/ Departments are, therctore, rcgucqtcd to -
Imiilaie prompi aciion io give eifect io Implement the above insiruciions .-
- at the carlicst, preferably within 3(three) months trom the date ot issuc

- of this G.M. i shouid imiiially be ensured ihat the Tiffin Rooms exisi
only m the bmldings where other types of Canteens are: not in
~ operailon. Therefore, all Tiffin Rooms presenily iocaied in buildings
" where other types of Canteens arc tunctioning shall nced to he closed in
consonance wiin para 2(1ja) of ihe G.M. Thereailer, ii shouid be seen
it some of the scrvices of the Canteens can he outsourced. Once this is
done, ine Canicen should e re-caiegonsed and revised pay scaies be
' grantcd atter mfm'mmsz this I)cpartmcnt as per the prescribed tormat
(Amwxurc-b;

4. ' It any further clarifications arc required in the matter, the samc
maSI please e rererrcc io this uepamnent through the concemca

5.0t 15 requested that this should he attended to on ntmast pﬂtmtv

DaSlS and lmplcmen[a[lon on ihe IO.U.OW'up aciion ve m[lma[ea {0 inis
™ Ade it nevler wunt Tatae thaen then bl fonen tha dabn A€ cacren ~AF

uwymuntuu UOI.I.J.J 41V AGilWwa Wicui UMUU JIIUJIUIO ALVINL WAV MGV WA MDD MW )

ﬂuﬁ 0O.M. as mentioned in para-3 above.

l
6. ‘this 1ssnes with the anm'oval ot the Ministry of l*mancc

. (Deparimeni of Expendiiure) and Home Finance Divisions vide iheir
1D ) No. 2(8VE.111 Desk/2004 datcd 22.12.2004 respectively.

7. These orders will take cttect from the date of issuc of t‘.his OM.

8. Hindi version of this O.M. will follow. -~ -

4 (SM.SAKARIAR)
CEnels D Asabove. 0 T U0 . DiresionCanieens
Tele. 246258]8 _

Aoy,

s —

K. Manoczama Devt .
bath Cownry » aer, {Juc.all )
¢ i Ui .
; ~uer. o Court Compks
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NORMS FOR THE TIFFIN ROOM ‘BTYPE

-+ Rewised Range: e , 25-49 emplovees
| SNe. | Mame of Post | Scale ofPay ' | Revised Momms 1
. gy | Tea/Coffee Maker 26103540 - 11 S
N P TS P ™ e
| Z. | Wash Boy 2330-3200 [ i-
i TR ! Ta s
. | l 1ulal . I I P N ~h Y

0=

&. Manozama Dev:
Dath Commy:~ .21, 1. & o

S P TININ

Therep Court Compies

~ Anncxure A(3)
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. Anncxure A(i). -+

NORMS FOR THE FIFFIN ROOM *A” TYPE

s e e, SR, e s, PP iy S e

* Revised Range: * B 50-99 cmnlovecs -
~ T v o~ ) . | RS . P R K
».NO. ] RGVISCQ uesxgnanon : Scaie oI ray | IKEeVIs€a NOTIMS |
1 I al ANEN_ALNN | % i (-
I | VICIA | IVIVTIOV - Iy
2. II Tea/Coffee Maker 2610.3540 '11 : g _
3, | Bearer 2610-3540 - - | 1- |
A l ™ AL ANAAN I 1°
&4, L Wash Duy 2200-3200 . . |1 e
‘ ’ TAtal o ' : ' l o] ’ I *
l FRVTITY . ‘J i - ‘

~ * Notc : Onc Hcarcr may he provided instead of Counter - -
.+ Clerk/Sales M. The work refaiing io  Counier
- Clerk/Salesman can be looked atter hy ‘T'ea/Cottec Maker. 5
" As there is a very nominal coileciion, the record can be

wrnsntnsnnd ther tha Anennenad Cantiaem ‘Annline swmth tha
| dlrcalislciLvw VJ AW VV‘.&V\I‘.‘IUU [SIVISIN L) ¥ W“ml& wu‘u ul\l

- Canteen matters.

MM s

&. Manotama Devt
Dath Com . - e dans

a'\vu«":/'»"

Cheizer Crure G yadles
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T~ 3 - Anncxure A(i)

"NORMS F()R 1Y TYPE CANTEEN

- Revised Range: - -+ 100-500 cmplovees
!, S.Ne. iRevisedDesignaﬁon '!'chle cfP*::y’,rRevisedNerms” ",
A1 - I Manager-cum-Accountant | S000-R000 11 0 o s
N P ~e 4 .~ wn . e '} ‘
2. | Clerk 3030-4390 | 1
(3. | Halwai-cwii-Cook 132004960 {1 ‘

14, | TealCoffee Maker 126102540 1 1 b
1S | Bearer 1-2610-3540 -1 2 R
N : vr 9 v .AFPA NN 1« i AN

I|0. | Wash Boy | £20U-3200 | 1 : R
17, ., | Safawala 125503200 | Servieestobe |
S AN - A T |" ontsourced in the ' |‘1-':
= i | iongrun ~ -oi e
. T o1 R IR &) - 3

| | 10w Sl e e i T s i

\(Ue—

R. Manozama Dev:
Dath Coin-~. R
' DU ' _ {

Cheirar, Court Cuaoe
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Anncxure A(iv)

NORMS FOR *C” TYPE CANTEEN

i

— e T o

3N SR S S PNOIIDNS NURINS S

- ‘Rewvised Range: : S()L}()()()cmplnyccs
SMo. |Revised Designation | Scale of Pay | Revised Moms
1. Moanager Grade-Il - - -1 5000-R000 |1 -
2. Asstt. Manager-cum- . . 4000-6000 i

' | Store-Keepei’ L o ?
3 ”‘leﬂf 8 T T -]3050-4590 12 k
4., |Hatwar-cum-Cook 132004900 |1 -
5.0 | Assii. 'riaiwai-cum-Cook 13050-4590 |1
7. "Bea':er ~ 12610-3540 14 - :
3 Wash Boy | 2550-3200 {2
g Safaiwala [ 2556-3260 | Scrvives iv I
e - ( : | IR Co !’ onfcm'lrnnﬁ m ﬂwa
I - | long run
Toial 13 ]
N 7L .

10hena—

1

K. Manorama Dev:
Dath Commissicner, {Judiciall

o pur
Cheirag Court Cumples
1
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) Annexure A(V) My
‘ i
i -NORMS FOR ‘B* TYPE CANTEEN
:
' ~ Revised Range: - - - - 1001-1500 cmployees
L 8 Mo, | Revised Designation Soale of Pay | Revised Momms |
Tl Manager Grade-11 5000-2000 11 - '
12 Asstt. Manager—cum- 4000-6000 . - -+
| Sloie-Keéepei o ‘ ' .
. S T Clerk - 130504500 12 N
14, Halwacum-Cook 3200-4900 12 . I
15, | Assit. Halwai-cum-Cook - -1 3050-4350 11 e
‘ ', s F,Tczu offec Mok 1 2610-2840 1Y , §'
1T | Rearer 126103840 1§ o
{8 | 'WashBoy | 2550-3200 {2 - | =
.(l g ;' Safsiwala 1 2550-3260 ;I Servives @ be . ]' »
: !' |' ' I' e e ” Ou!snhﬂ'\aﬂ m ‘l:“ !1
a | ] | long run - it
. - F IS P - - Bl
;.»; L - ! 10lL¢ ll 'I 12 L . ‘» s . ;'!"!;:1~<

|
R. M&nozama Devit

- Dath Cor'{mxwmer. {judiciall
i wDIPUL
Chan Court Comples

i
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* Anncxure A(vi)

NORMS FOR A’ 1'YPE CANTEEN-

: Rév_ispd Range: -

1501-2000 cmployces

T8 Mo. 1Revised Designatior Soole of Pay | Revised Morms
_ay | Manager (‘mde-fl 1 5000-8000 11 o
Tl - T v annmn omean | hd
‘{2, . |Assu Manager-cmn- |] 4000-6000 el i - 41
f | Stoie-Keeper ) , S .-
13 | Clerk _ '3050-4590 +32 o DA
14 Halwai-cum-Cook - 3200-4900 |2 - A e
5. | Assii. nmw:u-oum-Coo& 3050-4350 12 . .
T8 TeaCofice Maker 12610-3540 11 )
<17, Rearer 26103540 17 - ‘:3
- —— — — R
1y ash Hov { 2350-320U0 | 3 | -
0 - I 'mzen annn o =
5 v { Ddiddwdid | LIIINI=I LY l GUJ VleS I.U U‘ | N
. l!- |I : ' !' e T - : 1‘ 9 I"c‘f\‘“fﬁbt‘ in ﬂ-\p ‘_ ]l )
. . s B lonarun reo ] e
9 Tre s i I PP a it
| | Tote ; Y . N

(b=

&. Manozama Pev:
Dath Commussicner. (Judhrab
Maniput
Cheizap Court Comples



-(R3) -

S
© 7 Anncxurc A(vi)
¢+ NORMS FOR 2A” TYPE CANTEEN

- Rewised Range: e 2001-2500 employces

!
3

1 8Me. | Devised Designation Scale of Poy | Pevised Momms !
L1 | General Manager 55009000 (1 L
- - s~ . N A Py 1
1 2. | Manager-cum-Accountant | JUUU-SUVU |1 i
-~ A it WA o I annn 7znnn 1 v
J. HAddLL. viditagelr-vun- b AVAVAV LIV VIV IV NP I § I
v ! Store-Keeper- ' s [
4 Clerk : 3050-4590 |3 - *
”~ rT 4 . \ )] AN AINNAN ~ 1’
{3, Aalwda-cum-C ook 3200-4%00 |2 :
16 | Asss Helwai-cum-Cook 120504500 12
17, 1 Tea/Coffee Maker | 2610-3540 12 Lo
[ B T T . e - e R
-7 | Hearer 2010-3540 |¥ *" |
I'n KT Acen Aaann | a |
| 7. l Wasit Duy LIIU=I LI ,( 2D v :! .
110, | Safaiwala 125503200 | Servicestobe - |
-"‘l" ll g S '! ontsourced n the I! b
| | | iong nun ;

oMb

R. Manozama Dev:
Oath Comm. ¢ b ol
RS

Cheira, Lo 1D

¢

Y
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Anncxure Alviti)

- "NORMS FOR "3A° TYPE CANTEEN

| - Rewvised Range:

- 2501 '%00() cmnlnvccq

. [ .
— i s e, sl ] e ] o e
SA T

| SMo. | Révised Designation - ‘,Scale of Paj Reviged No_:_:ms
s | General Manager {5 00-9000 |1 -
2. | Deputy Generai Manager | 3000-8000 | I
[~ i ) ennn aonnn
NI S 1v1m145c1-bu.1u-nbuum1w.m | KVUU=QUV 4 7
14 Asstt Mananer-cum- .~ - 1 4000-6000 |1
T : o5 1 v |
- | Store-Keeper - -~ - -] - ]
5. | Clerk . ~1.3050-4590 14 .
e T R S P 2900 _A00n 19 ' t
. I V. ! 1140 YY Vb l; WU, PO FLVAY by PAVIV] F 3
17, Asstt. Halwai-oum-Cook.  { 30504590 13 i
8. Tea/Cottee Maker 12610-3540 {2
o n Arin Acan | vn i
‘,7. NCAIC] FAVERAVL NN 1V { v ‘
f 10 Wach BAw ¢ {aggn 2vnn 14 -
Lfi\l. vy SADAR MV_’ dutnd oA\ T I NS e 4 i .
II 11 ‘ Safaiwala - 2550-3200 | Services to he
- | ouisourced mme
‘ ', - long e
A Total | 20

[
i

N
!
J

|
U

K. Manotama Dewvt
Dath Cemtar 107 el Jedioan

e
Cagian TS Srnpo
8 |
|

St

R

-~
[ e~



‘&
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o

Anncxure A(ix}

NORMS FOR *4A” TYPE CANTEEN

- Revised Range:

3001-3500 cmplovees

L g Mo. ',Re*med Designetion | Scale of Pay | Revised "Icm
- Il_l: f. Ceneral Manager | §500-9000 (1 '
2z Deputy Generai Manager | 500U-8000 | |
T | »a I ennan onnn 3
Cp . | Maiiagei-ciuii- Accoiuitait | 5060-8060 | 1
» »_" 4. } Asstt. Manager-com- f 4000-6000 il I ;
I - .| Store- Keener L < I
15. . | Cierk | A130534'9o 15
s 1 T oleond agme Ooote [ 2900 _annn 12
L. LrGuw aa~UuliL v UUR | LLMIIT IV L
: -11‘7. Aqctt Halwm-mlm-(‘onlr 1' 3050-4590 - l' 3 -
| 8. Te a/Lonee Maker [2600-3540 [3 -
el | Bowia | 2610-354G | 12
- |10, Wask Boy 125503200 15 -
‘l 1 | Safaiwala : Il-.?.ﬁ()-??ﬂ() | Services to he
! | | | ouisourced in tne
\ | | f 1asa e anen
L . | | MILMG LAML
- | Total [ [ 3§

Lo0Mrr

& Manorama Devt

Oath Comeni -

Cheit..

o

Ve land

wollit Cuunino

I .
Ry
K

b o ._-——--.__-‘-—-ﬁ
' -
- [N
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. | i | Annexure A(x)

- NORMS FOR *SA’ TYPE CANTEEN

Reviscd Range: ' -3501-4000 ecmplayces
SMo ’, Revised Designation ~ Scale of Pay | Reviged \Ic*ms
-1 L Jeneral Mn_n_aoer - L 8500-9000 |1 i
. N e pcy e o 1
2. -|Deputy Generai Manager | 5000-8000 | | [-mue.
3 Y ol ennn onnn T i
ke i J.V mgm-bwu-nobumuml { JVVVU-oUVY | 1 .
M A, I'Austt Meaonager-cum- Laono-s000 11 - ;
. .~ -|-Store-K eener o | |
5. | Cierk 3050-4590 |5 . B
£ LY lenr sl cvenn VB 2300 _Aann | 2
v, l 11 U (YR VAVIV].N J Jh\l\l”'f/\(\l l -t i
17, | Asstt. Halwai-com-Caok. 130504590 14
1 8. { Tea/Coffee Maker | 2610-3540 |3 2
I n I ANZAN APAN 114 ¥
‘. v. | nNCdICy U 1U=3044 N Lo .
J10. !'WashBoy 255030200 |5 X
‘ !I 11 I’ Safaiwala ’ | 2550-3200 !I Services tn he : tl 3
| g [ | outsourced in ihe
l | " l : I Tionn o
L i N | 24Uk, T
S ~} Total ! 137 ]
. | - | p .

4, S 2t

&. Manorama Dev:
Dath Comiri -t - 1. 1lwe vt

Chairop Low. Cosples

»nt
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Anncsmrc A(xiit) rg\

‘NORMS FOR *BA” TYPE CANIH*N

Rewvised Rangc: o L 5001-5500 cmployees
ol e, ',P\e‘naed Designation - | Soale of Pay | Revised Momas l, ,
AL ll CGeneral Manager o 5500-0000' 1 : [ =
- o~ T~ aee | mama o~an~ 1
2. | Deputy General Manager | 3000-8000 | i ¥
~l[ 3. ;’ viai aliag el -Ciliii- ACCOtiitail | 5000-8000 [ i JI g
1A | Acctt Mananercum- L ADDO-6000 11 o
[ NIt e . B : |
| | Store-K eener a - 1
15 Clerk 3050-4550 |7 R
16. | Halwai-com-Cook 3200-4900 1S be:
7. | Asstt. Halwai-oum-Cook. -1 3050.4500 [ § R
|8. | Tea/Coffee Maker 1 2610-3540 (3 [
K] Bow [ 2610-3546 | i8 -
110, ! Wash Boy 12550 3200 |7 S
o | Safaiwala l&OSﬁQ-‘!?.OO- : QPmrec to he ﬁjl
» |- -l oo . 3 outsourceam the | .
A b - ‘, ! lonig o J :
o ' Tatal | f, 1 49 !

(s

Dev:
anorama
K. M " adciat

Dath Commnirsieh

HEO AT i
Cheirap Court Complea
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Anncxurc A(xavd - -

- NORMS FOR "9A” TYPE CANTEEN

Rewvised R'ang‘c:

5501-6000 cmploycps

-1 SNe. | Revised Designotion Scale of Pay ',fP\e'."lsed Morms

11, | General Manager {5§500-9000 |1 |

N S e T e m e N eaan ~aAa L

S - | peputy Ueneral Manager : )UUU-&UUU- | 1

.Y {na. ennn onann Loy

J. | Vldlldéﬁl"bl&lll‘ﬂbbl)“ﬂt&l | JUVVU=0VUUVUY | 1 )

“ 4, | Asstt, Manager-cum- : - '14.000-6000 I ll
I .‘ Store- Keener ~ : !
1 = | 1 ANPN APAA Fa) 1
EX Clerk 4 3050-45%0 | B g
¢ U oderen? ovsees O nnls clasan_sonn | & ey
| v L1GwW a-C Uit~ UUs | JLMVVTTIVY O . i R
7. ‘Agatt, Halwm-f‘"m-(‘nnl? 130504500 16 R
L — L TP T 1
{-¥. 1 a/bonee Maker 2010-3540 |3 - ¢ b
M n tarsn azcan | Aan ¥ 1o
| 7. | DoAe | 201U=3040 | 2U |-
1'10. - | Wash Boy 125503200 |8 RS
SRS II Safmwala - 12550-3200 - ‘I Services to he - !!
lI II 1 .} ou[sourceamme [~

B N i, ',kmg“'w a , '; :

| Tatal | I §4 S
i : l. | Bl ]
~

£, Manozama Devt
Dath Commuas.coer, {Judcialt
b oopud
Chenrap Court Comples i

e T B S

v .
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Annexure A(xv)
w e % “

NORMS FOR "T0A” 1Y-PE CANTEEN

- Revised Range:

6001-6500 cmployees

-t B
g Ay . |

o i ——

R. Manorama Dev:
Dath Commy - 10ner, tjudicial)
dinipur

Cheirap Court Comples

ENR

.

1 R - . ; . i -
SMo. | Revised Designation | Scale of Poy | Pevised Morms
1. - | General Manager - 15500-9000 11
- | = .~ . . - | o6 omonmon ) -
Z. { Deputy General Manager | S000-8000 | i :
~ L e P R Y Y W T s V2 Y s i
i J. Ividilgg Cl=vulii-Avluuidalil | JUVv-ouvuvy | 4+ |
4. - | Asst Mangger-cum- [4000-6000 1. I*
{. - . | Store-K eeper 1. : R
s - P ) : - Vanma arnn ~ -
[ 3. CIerK L 10SU-4050 | Y -
[« W nlevens _ovvemn (Vanls Tasan A0nn 1 £ - o4
| V. | fiagwdi~vudii-voun | Q&VUTTIVY |V » 4
17. + | Asstt Halwai-cum-Cook -1 3050-4500- 14 - b -
|- g T == ==~ = - & oIS 1 ] 1
{ Y. | ‘Lea/Cottee Maker - 2010-3540 14 S fon
.. Deaer o 12610-3540 (21 P
10, WashBoy ' 2550 3200 18 o _
11 Safaiwala o 25503200 | Servicestabe » -~
| . { ouisourced 1n ithe
) ! 1 1nnr o

N



| - 30D -

e o e e - A

‘e
L e e e
"
¢ e - ..

‘ "S I! v:'.sw.‘n Destg.‘a'..ﬁn lE‘.’. sting ‘Dﬁs'gnzbm nﬂv"l Pay |1
| No. } . | scaie | adopied on (e | prescnoea on e |
| | I B I‘ recommendations | remmmendatmmll
) ‘Il 'l . l| - ] ol te BTV | uf e D10 ]
<1 1. l General Manager | $000- R000 1 Ceneral Manager | $500-9000
. I a e ede il il annn shnn l AN NN
- '_L. I UU}JU&) . \JUIIU | SUVYUUYLYY | ucpm.y UUIIG I JUUU‘OUUU- 1
L | Manager ] - | Manager - -
R ICEELE Y A (e 3. IT I annn ron [ A rmnm et e 3 XY NON OO
- v ! .Lvn.auagw LI aasvtLe VUV'UVUU ! LVlmlaﬁ&Jl AaABv=Ll JV\IU‘OUVU
| 4 Accountant - | 4000-6000 - | Manager-cum- 5000-8000
' o | Accountant o ,
1S, | ASSlstant Manaxzer-! 3"00-4900 | Assistant -1 4000-6000
' ‘ o _Qtrwa T aonao l \Jmnno«-nnm- i ' ‘
) YYY R I AN 4 &IVV’IVI . ‘ Fe Y w‘ﬁ W eeAAR l A
| - ‘ |btore-1&ceper | "
Store Keeper " 3200-4900 o ISP ‘ II ...................
1| Cashier 320044900 | e D] eeereerannaeeis
- Manaoer (‘rade-ﬂT ’3700-4900 e e b o
16 omcmuawuvni\ C | 505043556 "icn& .70.!0-4590 N
7. | TTalwai - 13200-4900 | Tlalwai-cum- - | 3200-4900
S T e
-8. | Assistant Halwai 3050-4590 |-Assistant 3050-4590 -
M anly ' 20860 A(ﬁt’\ BRI & N I . - : ' oo
AWAV1V) Y PVAVIDEY by 2V o ‘I.‘l“l V'“I"V“l“" l L
: : ] Cook R -
[ Mo/ offas Malror 1 2610 2640 | Tan/Coflae AL10 2840
g Aew N/VALVY AVAMAVE ‘ 24NV AV J STV l AV \WVLAVY i AN ANV ST
I Maker |-
10, | Bearer 1 2610-2540 | Bearer 2610-2540
il. | Wash Boy | 2550-3200 | Wash Boy 2350-3200
112, | Safaivmla 12550-3200 | Safaivnla | 2550-3200

=
‘R. Manoraméd Devt
Dath Coram 0020 {Indioalt

e
oW

‘.llmx.-,g Court Comot
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- ' SR - Anﬁcxuro—(l

From:

!hc Hcad m‘ the I)cnaﬁmcntl()'rhcc undcr Whom thc (‘antccn 18
. mnouomng

To

The Director(Canteens)
Deparimeni of Personnei & 1rammg
i Room No. 361, 3" Floor, -
: : I,ok Navak Hhawan New l)elhl—l I()()()S

Subject: Reguest tor re-categorization of (,amccn‘
- Nir,

“'he undermentioned Canteen/Tittin Room tanctioning, 1 this
. Minisiry/Departmeni/Office may piease be re-caiegorized with
- Department of Personncl & Training, Ministry of Personncl, Public

Gricvances and Pensions. -

1. Namec ot the Existing Cantcen/{ithin Room.
)
to2. Kxisting Registration No. of the Canteen/Tittin Room. -+ -
3. Datc since when it 18 functioning.

. Ofiice.
5. Tvne of recategorised Canteen.
| A
i 6. - Number of (mvcmmcnt cmnlovcce {uscrs) ecrvcd hv the
Cuanicen.

A statement indicating cxisting statt etrcngth and the revised
siaff sirengih (afier re cazegonzauon of .ihe Canicen) wiih

AC"I‘ vy ﬂt\ﬂ1 1 f‘
vv&;vcyuuunxb pay SC&ls 15 CilCaGSCa,

Y ours faithtully,
Note:
~ontd.. 2/-

Mol e )

R. Manozama Devt
Dath C&‘r.z*n ~eor, Judicialy
b
'”J"wf o Loddd cople=
1

1

4. Namc & Addrcqa of the controlling Mmﬂtrvf I)cnartmcntf K



-(32) -

. -2- e

1. In casc of Tittin Rooms, the. Department has to submit a
ceritficaie 0 ihe effect that there does not exisi- any iype of

) r\f\ al ania thn vvrn‘*pnou\ ﬂ: tha brnf€ in thn cnenn lvdl A
UUP‘“M]IUIIM \I‘«ul\vwvll IU‘ LA YV Wilsii v VU4 Wil DGk AR Uit Otiildw VAL 5

“The Tiftin Room should only exist. where there is no departmental
- Canieen. Reierence 1s also inviied o paragraphs 2()(ii) and 3 of ihe
Dcpartment ot Personnel and Training O.M. dated 22.12.2004.

-2 The department. Tunning the Canteen should send the original
© ceritficaies of ihe user offices and ineir willingness wiih ine sirengin of
© the staft along with this anncxure.

| QMg —

K. Manozama Dev:
Dath Co.- LB C]

v

Choor Coust Cunpkys



_(353_

-PRASAR BHARATT
'(HR()AI)(,A\I ING CORPORATION OF INDIA)
'ALL IND1A RADIO IMPHAL

"N Tenn 1TQCVING
L FOL R VY . A/\J At

‘The Director (Canteens),
- Depanimeni of Personnei & 1rammg,
- Room No. 361, 3" Floor, -

1.0k Nayak Hhawan,
New Detm-110003.

—
[y

\uhmct Recauest tor rc-catcsmn?ahnn m‘ Cantcen.

- N,
‘The under mentioned Canteen fiunctioning in this ()thce may

_ [.ucdbc oe rc-ocucgomcu wiin ine ucpdnmem of Personnel & lrdmmg, R
Ministry of Pcrqmmcl Puhhc (inicvances and Pensions.

1. Name of the Existing Canteen  :- Departmental Canteen, AR, Imphal ..
2. Existing Registration No. ot the Canteen:- Registration No: 3LD.
3. Date since when it is tunctioning:- Functioning w.c.1. 14.4.1983.

4, Name & Address of the controllxn2 othce Station Engineer, All India Radiod»

Dn‘nno TATAA TS o‘ Temahatl TOSOAGT 1
, & Wil O Gy NPT SOV VA. T L

5. Type ot're_—pategoﬂsed Canteen:- ‘D’ ‘lype Canteen.

6. Numbex ot (Jovemm ent emnlovees( U sers) served by the Canteen:~ 140 Govt.

. . "Bmanlavaasn
Y R A-Alltllv} A a4 1]

2. A statement mndicating cxisting statt strength and the revised -
sialf  sirengin  {(afier re-caicgonsailon) of ine Canicen wiih .
corresponding pay scale is enclosced. '

Rd/-

PP

(5. CHINKHANLIAN) -
© . Drawing & Disbursmg Gilver,
2 For Station Engincer.

o
e

\ M= —

. Ce
, R, Manorama Devi : .(l‘ont.d”z{.;:;
«{Dath Comrr - yap :1, Judicial
. o

CNeir g Court Ceaples
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ANNEXURE-A/2

To

“The hirector Genceral

Prasar Bhara(BCi) . .

ANl India Radio : : .
Akashwanm Dhawan

Sansad Marg

New:Deliu-i 16601

CTHROUGH PROPER CHANNEL)

AIK Ldmccn 1mpncu

- Kir,

| .

, Mmt humbly and me;‘)ccthlﬂv w1ﬂ1 roterence to OM. No.
i3/10/2601-Dir(C) daied 22" December, 2604. [ beg io siaie ihe
tollowing facts for yoar kind & prompt action.

5
l

That atter reeeiving the above mentioned OM. a detailed report
of re-oalcgonsauon and up-gradailon of pay scale had been submitied
vide Mo, IMP/10(2V2005-G/1254 dated 118 Movember 2008 tg the
Dlrector ( (,anteem for mtormanon as 1t 18 clearly written m the (). M ‘s
Fage 4 para 3

" Al India Radio, Imphal station it is vet to implement when
requesied again I was miormed ihai a new order wiil be issued iTom ihe
Mirectorate tor implementation of the pay up-gradation which in my
decision 1s noi required as ii is clearly wniien in ine OM. Hence ihis
representation tor vour kind & tavourable orders.

Y ours taithtully,

Sd/-

. 7600 T\?\ATA\IA\TT’HT\TI"T"&A ’
. DKAJANMANIT SINGI)
Canteen Manager
AII\ llllplld.l

lCdL«M

R. Manozama D"‘“ ( )(mt.d..iZI'-

' @ath Commissioner, (Judicial

‘Manipus T
Nheirap Court Comples

1 Subhicet:-- Reanest for implementation of lip-grade Pay scale rﬂ‘ -



‘quy to:-

1. The Dircctor of Canteen, Ministry of Personnel & ‘I'raining, Room
ar Ar1 Al Tt T L) AT r A dANAAN a
No. 361 3" Floor, Lok Nayak Bhawan, New Deiiu-1 iGG03.

2. Shri V.N. Sharma, (iencral Scerctary, All india Central Government -
Canieén Employee Assoctailon, T-48 Lado Sara, Wew Deim-110030.

Sd/-
(S. BRAJTAMANI SINGH)
Canteen Manager
AIR, impnat

JOMK =

&, Manozama Dev:
Qath Comin - oner, Jodioal

& Lot wa ke
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ANNEXURKE-A/3

To

The hirector of Canteen
Depariment of Personnel and Tramning,
RBoom Na 26131 1

EANVAVZ T AN G LV IRV LV S 11007
.ok Navak Bhawan

AT TN 11 ' 4 s ANANAAN
INCW LCLn-1 1Uvu)

- (FHROUGH PROPER CHANNEL)
Subjcot:- Reaquest tar Claritication of Implementing of Pay. -
Sir,

With duc regard | heg m apnrisc my nproblem rcgardmg
~ impiemeniing of pay. In accordance wiih ihe Direcioraie order No.
- 13/10/2001-Dir-C Dated 22™ December 2004. I am still facing problem
~ though 1 try to make understand this Department (Al india Radio) but

1t seem gl Uiy Depaianent (ATR, Tmphdd) i not m « posiion o
comply with cttort to this office (AIR, Imphal).

It wonld hc great boon to mc that Directorate is reanest to makm

advice (s Deparimeni (o expediic (he maiier. So (hai [ can cngoy my
ncw nay. This mattcr may he cmmdcr scriously.

“Thanking you for this act ot kindncss 1 shall he greattull to you.

knc:- Re-catngorization of ' Yours Faithtully - -
~ caniecen Annexure-C . 3/
cxisting staft qtrcmzth : -
- wiih pay. (3. Brajamani Singh) ;. ..

Canteen Manager
. Al India Radio, imphai
. 1). type Canteen.

sopy to ;- V.N. Sharma
Ueneral decy.’

1‘\ N T din MNMantenl ’lnvv‘
ALL ARINMACE W WALLE AL NS\

Cantcen Emplovee Assn.
- 48 Lado Saral
New Dclhi — H()OB() -

() 2=

R, Manozama Dev:

Dath Com

", g -
[I¥STRY

masc e or, {Jadicials

2 Con mniee

]A.

y

JA
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ANNEXURE-A/4 - ‘Q

b

To
The Station Dircctor
All India Radio, Imphal,
Palace Compound, Imphal.
Subicct:- Re-designation of the Post of Manager Grade-111 to:
: ' Manager-cum-Accouniant ..

Reti- (3} Officc Memorandum bheing No. 13/ 10/ 2000- 1ir(C)

' daied 22/ 12/ 2004 of ihe Mimsiry of Personnel, Public
Gricvances and Pcn‘:mm Department. of Pcmmmcl and :p
1ra1mng

) (i) Letter  heing  No.  R-12013/1/200-W1/472 - dated o
' 27/09/2G605 of ihe Depuly Direcior Admimsiraiion =
(W/L.)-of the Prasar Bharati (Rroadcasting nrmrahon
01 Indiay Direcioraie General of All india Radio.
(11} letter heing  No. Imp. 19(3/2005-(/1854  dated
. 11/1i/2005 of the Drawing & Disbursing umcer
BMNI\ D‘\n«n‘m I’Dﬂr\ I\11 Tnﬂ-n Dl\l‘.f; rm t\ 1
A¢OCL ar2 \ ] ARNELCE ANCIAL, .uuy:uu

Sir, : 4
: : K S T | . PR RN ) .1 »oas LS R T :
- 110¢ undersigned nave e nonour io 14y ine 10owing lew unes. . ...
- tor tavour of your kind perusal and neeessary orders.

- 1. « 'That | have heen serving as antccn Manaacr (n'adc-ll! mn thc
A 'umw oi ine Ail India Radio, 1mpnm since I joined bcnaw m ihe
: - year 19¥7. - '
2. - 'That it is pertinent here to mention that the Dircctor ( Canteen) -

w e, Y b o3 T T ™™ 4 e T hJ ™ A
« Mmsiry oL rersomnel, ruoge  Onevances - and  Pension. .
»Dcnm'tmcnt ot Personncel and Irmmng, Government. of India,

_ _msueu an 0111(/6 Mcmoranuum Dcmg NO 1.)! lU!éUlll UI' \b} mew
: D Eﬂ Jninﬂ 2’7“0 D‘"‘"m"‘“" MNA rngnv- "wv fk‘e i‘r\p‘v uvmnﬂ

WA ~V\I L]

of SuUt recommendatmm on the review of norms for non
statutory  dcpartmental - canteen - fiunctioning  in Central
Governmeni Olhces. .

y .

S }nntd...2/-'

m»;:c__-

. Monorama Deve
Dath Cap - 0 . (Jud.ciad

wif; o
' (S T Dot
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-3 l"hat it may hcre hc mentioned that, the then Deputy Director
Aamnusrrauon ( WL ) I’ rasar onarau \Dbl } wroie 1euer oemg .NO 4 -

t
’ D 1’1(\10!1 I’)(\(\A T JATTD dnhwl }Tnvvv Nk A7 Qe

{ \ILU PPAVAVL Sl | F Wihe oV
b

<2005 to all the Station Dircctors, ot All India Radio located at
* differeni siaies of India inciuding ihe Siaiion Direciors (0 re-

. catcgorisc the Canteens in .-~ accordance  to the  norms

Ccomiainedin - Annexure A{D) 1o (XvV)and  submii  ihe

- samc to the Director (Canteen) along with cxiqtina and the

_revised siafl sirengih In’ {he re-caiegonies canicen {o. ihe
amh(mtv Ce

4. That it is also pertinent here to mention that as per Para 2(v) of

" ihe new oifice Memorandum daied 22-12-2604 and in pursuance
of the letter dated 27/09/2005 the Drawing and Disbursing
Officer,” Siailon Engincer Trusar Dharail  (Broadeasiing

Jorporation of India) All India Radio imphal wrote a letter in the
preseribe Proforma as ai Annexure- “C™ address io ihe Direcior
({ C‘antccn),. Department. ot Persanncl and I'raining Room No. 361
AT
Tmp-19(3)/2005-G/1854 dated Imphel the 11" Movember 2005
tor re-categonsation of canteen n the pattern recogruzed under

ihe new office memorandum daied 22-12-2004. Para Z(v) of the

otficc memorandum dated 22-12-2004 is gnoted helow.

“With a vicw to have a proper system of liaison hetween the non
siatuiory Departmentai Canieens funcioning, in govemment oifices and

tha RAcnsntonr Af Dao ﬂﬂﬂt\i Dhallin linvrnnnana e d Do M nennobesnnt
WiLw J.V.I.uuﬂu] Vi1 UJ.OU«IUIUJ’ 4 GV ULAvw Y WiV ‘“l“ i Ullolul‘o \U\/P“lullv“‘-

ot Pcrsonncl and ‘Iraining Officc of the ircctor{Canteens) atter
impiemeniing, ihe above recommendaiions in iherr Canieens, ail ine

Ministrics/Departments of the Government of India including thar ..
~ Aiiached and Subordinaie Offices are required io iniimaie ine deials ol
* the recategorised Canteens, in the preserihed Protorma as at Annexure

[{¥ alll

C”, io ihis Minisiry(Gilice of ihe Direcior (Canieens), Deparimeni oif

Personncl and Training Y. According to the said letter the otficial who

1s now serving as Manager Orade-1 is 10 be re-designaied as Manager

cum-Accountant.

Farther, | heg to submit that as per para 3 of the O.M . dated 22-

i2-2004 ihe impiemeniaiion of re-caiegonsaion of ihe siafl paiien 1s

to be donc at the carlicst preterably within 3{threc) months trom the

~.daie of issue of the OM. daied 22-12-2004. 11 15 aiso 1o submi ihai ine
- implementation on the follow-un action he intimatced to this Department

carly noi faier ihan ihree monihs ffom the daie of issue of ihis G. M as
mention in para 3 ot thc Q.M. datcd 22-12-2004.

lCteer

nm‘\
MG, «7 | WOUPWINOUL,

3 floor. Lok Waydk Bhawan, New Deim -110003 being no.

e o4 -~ 1 DR
Loma.. . ns-

& Manoza aa v
Oztb Commy...u

.
P S,

Catl LowdL Do
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Further, | heg to submit that the nmt now the Manager (mdc lll
1S to be re-aemgnaxea as Manager-cum-Accouniani in terms of the

Anncxaze A (m} "f ﬁ‘xw vzﬁvv Anvauvn.wl.u?u“ﬂ. "um“’“" qq ’1 0[’)(\{\4 Thc pay

~ scalc of the Manager Grade-11t is Rs. 3200-4900 whercas the pay scale
“of ific Manager- cum-Accouniani is Rs. 5606-8000. And if the posi of
Managcr Grade-1H is re-designated as Manager-cum-Acconntant, then

~ ihe undersigned is eniiited 10 enjoy the pay scaie of Rs. 5000-8000.

R

«-

~In the ahnvc fach and circumstances, | thercfore recauest vou to
kindly re-designaie the DOSI of Manager Grade-iil io the DOSt of ..

Al Nes sswnbaond [ 2 ~f tha e o nz-n sv tha
u’nauus\'l-\Juut—n\,\vsunmnb .un l\fllllk’ UJ. ul\v Jl\lllllﬂ tnvov V\l ALl WAWV

OM. datc 22 12 2()()4 at an carly datc for the end of jstice and nuhhc '
... poncy. .-

For which act of your kindness | shall be cver remain thanktnl to - -

you."
Y ours f'aithﬁﬂ]y_ :
(3. Brajamam Singhj .. .
Manager Grade-Hl, AIR, Imphal .- -
Fincl:-

. (1) Copy of Direvioraie’s Memorandum being WNo. 15/
ir (Y dated 22/ 1272004

ot letter heing No. B-12013/1/200- Al/472 - dated .
5 oi'ie Depuiy Direcior Admimisiraiion (Wi}
(3) Copy of letter bcing No. Imp. 19(3) 2005-(/1854 dated

ll L)

'ul'z.uu.) ol ine Drawing & Disoursing Uificer, Prasar Bharaii . . TR
(BCI All India Radio, Imphal.

e e

e
R. Manozama Dev:

Dath Commu. .. 5 7, {Jrdioih

Cheiras Cowrt 2.
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ANNEXURE-A/S 0 47

1 Bl p Pm‘lﬂl‘#‘l’

A WWAALAL

e o
The Station Director
ANl India Radio, Imphal,
. Paiace Compound, imphal.
| : RSN
|
!
‘sllhu:ct - Re-deewnatmn of the Post of Manager (Grade-111 to -
" 1anager-cum-accoumam
Reti- (i) Otficc Memorandum heing No. 13/ 10/ 2000- Dir(CC)
' . daied 22/ 12/ 2004 of ihe Minisiry of Personnei, Pubiic
LG mcvanccq and Pcmmm l)cnartmcnt of Pcmnnncl and o
-7 Tramng. o
(n) Letter  heing  No.  B-12013/1/200- Wl1472 dated -
- 27/09/2605 of the Deputy Direcior Administraiion .,
- {W/L} of the Prasar Bharati {Broadeasting Corporation
of India) Dircctorate (ieneral of All India Radio.
() l.ctter being No. Imp. 19(3Y2005-(:/1854 datcd
© 111172005 of ine Drawing & Disbursing Ofilcer,
" Prasar Bharati (BCI) ANl India Radio, Imphal.
i
- NI,

i me unuermgneu have ine honour io 1ay ine wuowmg few 1mcts<
tor tavour of your kind ncmqa] and nceessary orders.

1. ‘That | have heen serving as Cantcen Manager (rmdc-lll n the
: . Office of ihe All India Radio, J.mpndl simnoe i joined scrvme in ine.
year 1937 . :
2. That. it is pertinent here to mention that the Director (Canteen)

Ninsiry of Persomnel, Public Grievances and - Pension . .
Department of Personnel and Training, Government of India,
_ 1ssued an office Memorandum being No. 131"10/'2001 Dr {C) New

“ThAlh: detad ATy avndons ANNA rezording the bt
L7 WwaisL uul.uu ot ot A WLV L IV™T J.Ub 16 I‘IIU unyanxuumuun

ot Sl rccnmmcndatmm on the review of nm'mq tor non - -

. sigiuiory uepcmmemcu c_amccn funciomng 1m Cemiral - .
Government Offices. .

-~

”~ IO . F B
y LOIMQA.. Zi- .

vy

K. Manorama Dev:
Dath Commu.sicnet, (Judiaish
aVavas ‘: By

Cheizay Court Cump's
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3. That it may here be mentioned that, the then Deputy Director
Admimisiraiion (WL ) Prasar Bharaii (BC1) wroie ietier being No.

. . th
'D 10018[1 lﬁ(\ﬂ/l \UT //I"7“) An&nd \Tn"- Dcﬂ«n' 0’7 3 S@pswaub\u. ‘

© 2005 to all the Station I)1rcctm's., of AN India Radio located at
- diufiereni siaies of India mciuding ihe Siaiion Direciors (o re-

» catcgonisc the Cantecens in -+ accordance  to the - norms
goniainedn . Annexure A{l)io (X¥)and  submii . ine
samc to the Dircetor ( (‘antccn) alnng with cxmtmg and - the
revised siall sirengin in ihe re-catcgones canicen o (e
‘ authontv :

4. ‘That 1t is also nertinent here to mention that as ner Para 2(v\ ot
' . the new oilice Memorandum daied 22-12-2004 and in pm‘zaudnoe
of thc letter dated 27/09/2005 the l)mmng and l)mbnmmg o

AT

. Offcer, Siauon Engineer FPrasar Dharail {(Droadcasing

‘orporation of India) All India Radio lmpha] wrate a letter in the
preseribe Projorma as ai Annexure- “C™ address (o ihe Direcior
(E;antccn\ I)cpartmcnt ot Personnel and lrammg Room No. 361
3" floor. Lok Nayak Bhawan, New Delm -110005 being no.

- Imp-19(3)/2005-G/1854 dated Imphel the 11" Movember 2005

- tor re-categonisation of cantéen in the pattern recognized under

~ ihe new oifice memorandum daied 22-i2-2604. Para Z(v) of ine
otticc memorandum dated 22-12-20()4 is quoted hc]n}y.‘ o

~ “With a vicw to have a proper svstem of liaison hctwccn thc non

S[aU.IEOI‘Y uepanmenuu Canieens runcuomng n govenunem OIIICOS and

thn Aivsiatery Af Do oo il Dyataden ’L—-nvvmnn« A Daes ~ T A "
Wi L\".uuou} LY oy U‘.n’\llul\f‘, I’y uu“\l WILAW ¥ Ul AVWO ‘“AU 'y V‘w‘\l‘lo \uvymullvll‘

ot Personmel and “Iraining Ofticc of the ircctor(Canteens) after
- impiemeniing ihe above recommendaiions in iheir Canicens, afl ihe

P ean

Ministrics/ldepartments of the Government of India including their *° -
Altached and Subordinaie Offices are required 1o iniimate ihe deials of .

the rceategorised Canteens, in the m'cqcnhcd menrma as at Armcxm‘c

w lO ims lV.lmlblI'YUJlllbe oi ihe UlIt}blOI' (bdlllccnb ), ucpcmmcm 01

EeN

Pcrqmmc] and ‘I'raining.Y”. According to the said letter the otticial who :"
15 now serving as Manager Grade-1il is io be re-designaied as Manager *

cum-Accountant.

Further, | heg to submit that as per para 3 of the O.M. dated 22-
12-20G4 ihe impiemeniaiion of re-caiegonisaiion of ihe siafl paiicm is
to be donc at the carlicst prcfcrahlv within ’%(thrcc) months trom the
daie of 1ssue of ine O.M. daled 22-12-2004. Ti 1s also to submii ihai ine
implementation on the tollow-up action be intimated to this I)cpartm cnt

early noi faier ihan ifiree monihs ffom ihe daic of issue of ihis G.M. as
mention m para 3 ot'the O.M. dated 22-12-2004.

~ . A ot
COMaQL..y- ;oL

AULeer

K. Manorama Dev.
Oath Commissioner, {Judimak
Manipur

Theirap Court Comples
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-Hurther, | heg to submit that the phqt now thc Manager Grade-111

5 1 IO e re-aes1gna1ea as Manager-cum-accoumam mn terms of me

l\ nsriieen A ldqc\ r\c‘l\ (\c‘: n Aveone AM&\A ANTITINNA 'T"-u\ B A AN
1 uuluAu‘.v 4 x\m) i V‘.LAUV nl\uu\u.mtumu UL WAL b dort A hort ST . J.‘l\l Pu]

) ~ scale of the Manager (rradc-lll 18 Rs. 3200-4900 whercas the nav scalc
of ihe Manager- cum-Accouniani 1s Rs. 5640-8000. And if ihe posi of
Managcr Grade-Il1 1s rc-dcmgnatcd as Managcr-cum-Accmmtant then
ine unucrs'lgncu 1s entiiled io enjoy ine pay scaie of Rs. S000-3000.

in thc above tacts and circumet;mcce | thcrcfmc rcmmet yon to

Kmmy re-aemgnabe ihe DOS[ of Manager Uraae-m o ihe post OI o

Ao A A nnnssnénné Y AF tha Avmtaad e GLA
L'l“ll“s\ll-\/“.ll-nw’ullw’lﬁ ul ‘\I‘llw U‘» ulv “V“lw PLUDVAIUU“ Al WAV

OM. datc 22 12-2004 at an carly datc tor thc end ot ustice and nuhhc C

policy.

For which act of your kindncss | shall be ever remain thankful to /-

yot
Yours faithﬁﬂlyﬂ'_-
| Sd" .- » .
.. . (8. Brajamani Singhj .
. Manager Grade-11, AIR, Imph'fa]': IR
Kncl:-

- (1) Copy of Direvioraie’s Memorandum being 1
D (C) dated 22/ ]2/2004

AN

No. 13/10/200-

(2) Capy of ldtcr heing No. B-12013/1/200-AI472 datcd
2710912605 of ihe Depuiy Direcior Admimisiraiion (W/Lj .

(3) Cany of Icter heing No. tmp. 193V 2005-(4/1854. dated -

17 1/11/2005 of ine Drawing & um’ounsmg Officer, Prasar Bharaii
- (BCH ATl India Radio, Imphal.

A Y

LU e

K. Manozama Dev:

Oath Commicsioner, {judicial
Manipur

@hoirap Court Comples

~

A



Sir,

ANNEXURE-A/6

‘I'he Station Director
All India Radio, Imphal;

~ Palace Compound, imphal. . .

&.uhtcct - Re-desionation of the Post of Manaper ( rrade-lll ta

: Nlangger-cum-accoumam

_ Rcf:--(i’l Otticc Mcemorandum heing No. 13/ 10/ 2000- 13ir(()

i (ldlt?(.l 22 izl 2004 of ine N.llmbll'y of I’CI'SUIIIICI, I’UDH(:

(iricvances and Pensions I)cpaﬂmcnt of Personnel and

Training.

rm Letter heing No. - R- IZ(]H/]/Z()O-WIM?Z “dated

27A65/20G3 of the UCDU[Y Direcior Aomnnsrrauon

- {W/L} of the Prasar Bharati {Broadeasting Corporation

ot India) Dircctarate ( icneral of ANl India Radin. ="

(i) Letfer heing No. Imp. 19(3V2005-G/1854  dated

111172005 of ihe Drawing & Disoursing  Oificer,
- Prasar Bharati (RC1) All India Radin, Imphal.

1ine unucrmgnca nave ine nonour io my ine wnowmg ICW lme-

tor tavour of your kind rpcmqal and nccessary m'dcrq

1.

That | have been scrving as Cantcen Managcr Grade-11l i the

Giiiee of ihe All India Radio, imphai since | joined service m ihe
vear 1987

That ﬁ 18 pertinent here to mention that the l)xrcctm' (( antecn)
Mmmry oi rcrsonncl, Pubiic Gnevances and Pension

f;‘_l)cpartmcnt ot Personnel and Irammg Government. of India,

r‘; lSSllE(l an OIHCC Memoranaum nemg NO 1.)! IU»‘AUUI ur (L J NGW
U Dielhi dotod Mﬂd Dannemlinse INA vnnoedion

thn b ria
AARA uuv UUVU‘ILUUI FEAVAV Ay 3 1&6‘“\“&]6 Wiv MALPAUJIIUAMMUIA

ot ‘slH rccnmmcndatmm on the review of nm‘mc tor non
Mdlllwl'y uepdnmcmm canicen umulonmg in  Ceniral

GGovernment Ottfices.

- L oA
- OTRGA, L4~

(s
R. Manorama Dev.
Dath Commizsioner, thad coai

\
,».la:n!_‘i.'.'

Cheirap Court Corpien

0
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. 3. 'That it may here he mentioned that, the then l)cputv irector
’ . Adminisiraiion \WL ) Prasar Bharaii (Bl ) wrote letier oemg No.
© Bo12018/1/2004.WL/AT2 dated Mow Delbi, 27" Scptember,

L AP T ALV LD L) e TV RNTT N e s §

20095 to all the Station Dircctors, ot AN India Radio located af
. difiereni siaies of India including ihe Siaiion Direciors (o re- -

catcgorisc the Canteens in accordance  to  thc norms
cconiginedin®  Annexure A{D)io (XV)and - submii  .ihe
- same to the Dircctor (Canteen) along with cxisting and .- the ¢
revised siafi sirengih in ihe re-caiegomes canicen (0. ihe. .
anthority. : : ERRERNIE e

4. That it is also pettinent, hcrc to mention that as per Para 2(v) of
- ihe new office Memorandum daied 22-12-2004 and in *purbuanoe'
of the lctter dated 27/09/2005 the Drawing and Disbursing

. Officer, .Siation Engineer Prasar  Bharaii  (Broadcasting

( ,nrpnrahnn ot India) All India Radio lmpha] wrotc a lotter in the

_ prescribe Proforma as ai Annexure- “C" address (o ihe Direcior

. (Cantcen), Department of Personnel and ‘I'ramming Room No. 361

A

s ﬁOOI' L«O& Nd}’d& DﬂdeIl, l\ch UClm '1 lUUU.) oemg no.
; Tﬂrﬁa-‘O{Q\f’)nnq ("{lQRA ﬂnfor‘ Tm«‘\tﬂ ﬂan "‘m \Tn‘ra:nkar MNS

FES VIV IV vEYY

. 'tor re-categonsatmn of canteen n the pattern recognized under
“- - ihe new office memorandum daied 22-12-2004. Para 2(v) of ihe
~, oftice memorandum dated 22-12-2004 is quoted helow. =

+ “With a view to have a proper system of liaison hetween the non
statutory Drepartmeniai Canieens funciioning in government offices and

thha Niwintomy Af Davannennal Dalalin flearrncnana and Do o AT Avvrvbonn Aot
ul\l J.'J.uuou] Vi A Vlo\l‘ulv" ' “UMV WALANW ¥ CUHAVWD u.u.u f s U‘lo‘\l]w \uvl)mullwll‘-

LRt

of Personnel and Irmmng Otficc of the I)1rccmr((lantccne) aﬂcr_
impiemeniing the above recommendaiions in iferr Canicens, ali the -

Ministrics/Departments of the Government of India mchldmg thcn'

~ Aliached and Supordinaie Oiilces are required 1o niimaie ine deiails of
the recategoriscd Canteens, in the prescribed Protorma as at Annexare

272 LI YT T W S s O ~ g ™ e ; s s TS . \ »
U, 1o s ivimsiry(Uiice oi (ne pDirecior (Canicens), Deparimeni of
Personncl and 'raining Y. According to the said letter the otficial who

. 1s now serving as Manager Grade-iii is o be re-designaled as Wianager - ..

cum-Accotintant.

kurther, | hca to submit that as per para 3 of the OM. dated 22-
i2-2004 ihe mmpiemeniaiion of re-caiegomsaiion of the siail paiiern is

~+ 1o he donc at the carliest preferably within 3(threc) months from the '

4, o ~ AARE 1. 1 AA A AANS T . LI TRNT TR | R
- QAe 01 188U 01 LNE ULIVL. ddled 22-12-2U04. 11 18 also 1o suomii thai ihe .
implementation on the foﬂow-up action he intimated to this I)cpartmcnt

t:dny noi faier than ifiree monihs irom ihe daie of issue of (s G. M as
mcntmn m nara 3 ot the (). M datcd 22 12 2004 ‘

- Conid.. 3-

[t er
R, Manozama Dev.
Dath Cémmxs on:r, (Judi.ciab
o Matipur
".‘hei{ao Court Comples

|
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- Further, |'beg to submit that thc post now the Managcr (n‘adc Hl
. IS [0 DC re aesngnaxea as Manager-cum-AccounLam m [CI'IHS OI me
orrren A L3N Al thn OVEGA s Aot ed 22/19/9004 Tha cwons

A e
. 4 MMIVANV 4 L\m) Vil uiw VLLAVU uuun\uuuuu.ux VULV Lrlr! L Lr! ha VI VI™T . 2 ARV P“J

" scale of the Manager (rmdc-!ll 18 Rs. ?”0()-4900 whcrcac the nay scale
of ihe Manager- oum—nwoumdm s K. 5660-8600. And if ihe posi of
Managcr (rradc-lll 18 rc-dcmgnatcd a8 Mzmancr-cum Accountant, thcn
~ine unucrslg,ncu 18 cnuueu o en]oy ine pay scaie of Rs. S000-83000.

~In thc above factq and circumstances, | therefore request youto oo
. Kmmy re-aemgnaxe Lne p05l of Manager uranedu io me DOSI of - ‘

.Y, P . A A annssmbané . AF iha msetand 1o “"\A
. 1'1“.'“5\1!—\/u.ll.ﬂw’ullwllt “l ‘-ULJII.D Vi Wiv ll\lll‘w Pl“cv‘.luvu 418 AR

F

Q. M datc 22-12-2004 at. an carly datc for the end of justicc and public

AL

Yo, . .

For which act of your kindncss | shall be cver remain t.hémkﬁ_ﬂ ta =

~ Yours faithtully -
. Sdf- 2
.-(8. Brajamam Singh) ,
- Manager Grade-111, AIR, imphal - #
kEncl:- v
| {1) Copy of Direcioraie’s iemorandum oemg No. 13/10/200- .,
' Dir (C) dated 22/12/2004 |

| (2} Copy of letter heing No. B-12013/1/200-A1/472 dated
271/G5/26035 of ihe Depuiy Direcior Admixﬁsiraiion (W/'L)

3) Copy of lctter heing No. tmp. 193V 2005-(i/1854 datcd

-

1/11/2005 of ine Drawing & Disoursing Officer, Prasar Bharaii
(RCH All India Radio, Imphal..

[oNLess

K. Manozama Dev.
@ath Commicsioner, (Judical
Manipur
Cheirap Court Comples
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‘ ' o+« ANNEXURK-A/T

| (LETTER HEAI)
To
The Station Dircetor,: -
- All india Kadio, imphal,

. Dalace Csmpsih'lu, AP hal E

. Ret @ - The Otfice Memaorandum Na, 13/10/2001-1ir.(C) dated
" 22nd December, 2004 issued by the Direcior {Canicens),

Mimistry ot Personnel, Public Gricvances & Pensiom,
Deparimeni of Personnei & Traming, Govi. of India ™.

rcgarding the implementation of rccommendations made
by ine SIU on the review of norms for non-siaiviory

“Departmental  Canteens  funchioning  in >entral ‘

: Governmeni Olfices.

\u‘mcct - Noticc for taking un 1mmcd1atc thm tor thc Cc- "

designaiion of ihe services of my olieni as ihe Manager-
. eum-Accountant therchy implementing the terms and
- condiiions  conigined -in ine above reierred Ofioe
" Mcmorandum.

Sir,

I, under the instmctions from and on behalt of my client namcly

- Shni Sanjanbem Brajamami Singh, aged aboui 43 years, S0 Shn 8.

., Chaoha Singh, resident of Khotjuman Village, P.O., P.KR. & District

‘lennupur Manipur do her¢by serve upon you wiih ine following
natice tor your information and immediate necessary actions : -

1. That, my clicnt was appointed as Canteen Manager Grade-111 of
- ihe Ali India Radio, Imphal, Manipur in ihe year 1987, Since ihen my.
clicnt has heen serving to the fall satistaction of his mncnm' ofhccre as

WCJJ. as DllDﬂC m generm

2. That, the Ministry n’r personncl, Puhhc (mcvanccq & Pension’;

: uepanmem of. P ersonne1 & 1ra1mng, Govi. of mcua, in view of mc

¢ et AL CtafF Teovoen '™ TT -
- eport of Stalt Inspection Unit, with the aims and objectives t6

- ':(éit.di._z/g-

R, orama
Manosq .y o
0 a Ray,
ath Compm;-n. a0 gia,
\’ A));“ V
Cheirap Court Comp} -,

r-

v ta
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b

rationalizc the manpower n the non-statutory !)cnartmcntal (,antccm‘

caiegorizaiion of Canieens and ihe revised siaiiing paiiem and aiso
upgradatmn ot pay scales of _certain posts. As per the said

| Memorandum ine post of Canicen Manager Orade-ill, the posi
- presently heing held by my client has to he re-designated as Manager-

cum-Accouniani and ihe scaie of pay has aiso (o be revised ai Rs. 5600-
R000/- p.m. with cttect from the datc of puhhcahrm of the said Otfice

. Memorandum. (A copy of ine said Memorandum 1s enciosed herewiin
- tor your rcady rcterence).

3. That, atter the publication of the said Ottice Mcmorandum the -

Depuiy direcior Admn.(WL) for Direcior General, Prasar B harail wroie
. aletter cach to all the Station Dircetors mcluding the Station irector,
" imphal, on 27-9-2005 regarding ine implementation of ine sad Office

AL A A thavalae thn v N nn«GMn
M CIMOIAnGUIN wiliToy Av-vmvgﬁrazn'na YY) wun.yAO FOTS Oa ulc L P RV}

and also rcvising Staft strength and. hmhcr reanested to take actmn

accordingly subsequeni (o ihe wriien of ihe said ieiier, ihe Drawimng |

and Dishursing Officer tor Station Kngincer, All India Radio Imphal
vide ihe leiier daied 11-11-2005 addressed io the Direcior {Cunieens)
statcd that the Cantcen functioning in the ottfice may he re-categorized
as indicaied 1n ihe said leiier. The iype of Te-caicgonized Canicen 1s/was

Y 'l'vpc Cantcen and it was stated that the Canteen served 140 Gavt.

empioyees. (A copy each of ine said leiiers are enciosed nerewiin wr
your ready reterence).

4. That, though the concerned antharitics of the ATl India Radio
Imphal vide ihe said leiier daied 11-1i-2605 submiiied ihe compiiance
report, they tailed to re-organisc the stafts by rc-dcmgnatmg the poqt ot
Manager Orade-111 as Manager-cum-Accoun[am and also Tailed [0

revise the scale of pay ot Rs. 5000-8000¢/- 4 date. Having no

altcrnative my clicnt submitted representation and reminders onc after
anoiher bui, the concemed auihoriies falied {0 re-designaie the posi
heing held by my client and also revised the scale of pay till date. Such

" locuied in vanous Mimsines/Depariments/ Atiached and subordinaic -
- offices of the Central Government puhhehcd thc schemc tor the re-

s

acts of yours “difounis 0 ihe violailons of ihe nsiruciions of ihe

concerned anthoritics.

Comtd.. 34-

(e

R. Manorame De..

stioner, fludicial
Hagpur
Therrap Couny Comples
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1, under the cwcumctanccq mcntmncd ahove call
‘upon you {0 re-orgamise ihe siaiis Dy re-ueslgnmmg the
. post of Manager CGrade-lll, the post hcmg held by my
; ciieni as M anager-cum-Accouniani and also revised 'lhc N
© seale of pay at Rs. 50()0-8000/- with cttect fmm the datc

- -

- ~ of publivation of (he smd Gifice Memorandum within a
N .-, periad ot onc week from the date of receipt of this naticc -
- - and also allow my chieni io enjoy all ine beneilts inciuding -

- -arrcar hack wages and also increments thereot pm‘qnant to

ine Oiilce Memorandum daied 22-12-2004 iiing wibch |
. have no a]tcrnahvc but to approach the annmnnam fnmm
. for prompi redresal wiinout furiner noiice o you o

With rcgards. -«
Enclosure :- o
 Asstatedapove. - - .- .. . Yourssincerely,: -
- - oLt - - . ) . . .. . QJ, v .
. . : A ( M. Mmeq\ -
' - Advocaie, .
/) B.P. Sahu, Advocalc, ;
| . Jal Road, impnal (W),
Copy to :- ' :
- 1. “The irector General,

A.IR., Akashvani Bhawan
Parliament Strect,

New Delm - 110001, 7. ..

The Deputy l)n'cctm' (rcncral ( NE R\
ALK, Guwahaii — 781603,

3. The I)trccmr ot (,antccm

. Ucpdrlmem 01 I’crﬁomlel “ lrcm'lnlg :'
" DA~y N '2“ Qrd mmr I nlr T\Ta\rnb

) ANV 1YWL SO AL AVeLy b
- Bhawan, Newl)elhl- llO()(H

Generdl Seoreiary, ’

All India Central (mvt ( antccn

.L‘:mployee ASSOCla[lon,
ar " 8 3 RV AV

r3
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Dath Commissioner, Judicial:
Manipur
heirap Court Comples




